
06.01.2020 

At 03.15 P.M. 

Pre.ent : 

FIR No. 47/20 

UIS 33,38 Delhi Excise Act 

PS Kashmere Gate 

State Vs. Manoj Ral 

Sh.Pawan Kumar, Ld. Addi PP for the State. 

None for the appllcanuaccused. 

Proceedings conducted through Video 

conferencing by means of Webe.x Meet 

The present bail application has been taken up in 

pursuance to Order No. 11746-11776/Bail Power/Gaz/2020 dated 

15/06/2020( being the first link Court to the Court of Sh. Naveen Kumar 

Kashyap, Ld. ASJ (Central), Tis Hazari Courts, Delhi who is stated to 

be on leave today). 

No reply/report to the application has been filed by 

the /0 concerned. 

Let SHO concerned file a reply to the bail application 

on the next date of hearing. 

Put up on 10/07/2020. 

Contd/-



immediately. 
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PO MACT-02 (CENTRAL) 

DELHl/06.07. 2020 (Kl 

Again at o~.20 P.M 

At this stage, Sh. S.PSharma, Ld. Counsel for the 

applicant/accused appeared and has been apprised of the 

proceedi11gs. He requested for change of date of hearing. 

Accordingly, the date ls changed from 

10/07/2020 to 14107/2020 as requested by Ld. Counsel for the 

J 1/ applicant/accused. 

(LOVLEEN) 
111t Link 

PO MACT-02 (CENTRAL) 
DELHl/06.07 .2020 IKJ 



06.07.2020 

At 03.10 P.M . 

FIR No. 58/18 
U/S 406/409/420/120B IPC 

PS EOWCell 
State Vs. Chittar Singh 

Present : Sh. Pawan Kumar, Ld. Addi PP for the State. 
Sh.Hitesh Salnl,Ld.Counsel for the 

complainant alongwith complainant 
None for the applicant/accused. 

Proceedings conducted through Video 

conferencing by means of Webex Meet. 

The present bail application has been taken up in 

pursuance to Order No. 11746-11776/Bail Power/Gaz/2020 dated 

15/06/2020( being the first link Court to the Court of Sh. Naveen Kumar 

Kashyap, Ld. ASJ (Central), lis Hazari Courts, Delhi who is stated to 

be on leave today). 

Ld.Counsel for the applicant/accused could not be 

contacted telephonically despite repeated efforts. Accordingly, 

matters stands adjourned. 

Put up on 10/07/2020 

immediately. 
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